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O R D E R 

 
16.03.2020  It is represented on behalf of the Resolution Professional that 

the Appellant had not handed over all the records to the Resolution Professional 

except a copy of the Balance Sheet in respect of the year 2018-19 although 

repeated opportunities were provided to the Appellant. Although this aspect is 

disputed on the side of Appellant, this Tribunal opines that the main matter is 

to be heard on merits and hence fixes the date of hearing on 07th April, 2020 

under the caption ‘For Orders’.  

 

                [Justice Venugopal M.]
     Member (Judicial) 

 

 
 
 

(Kanthi Narahari) 
Member(Technical) 
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